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HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

IVONDAY, THE NINTH DAY OF SEPTEIVBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

WRIT APPEAL NO: 1061 OF 2024

writ Appeal under crause 15 of the Letters patent preferred against the order
dated 0111212023 in the w.p.No.32ror of 2023 on the fire of the High court.

Between:

M. Abhishe( S/o: IV. Vykunta Rao, Aged
Employee, Rl/o H. No 46/1, Road no.- V,
municipality, Bachipally mandai, I\4- Ir/ Dist. ,_ 9b

about 31 years,
Brundavan Hills.

Occ: Pvt.
Nizampet

...APPELLANT
AND

1. The State of Telanoana Rep. by its principal Secretary, Home Department,
Secretariat Buildin{s, Hiderabail.

2. The Station House Officer, Bachupally police Station, Cyberabad
commissionerate.

3. The Municipal Commissioner, Nizampet Municipal Corporation, Nizampet
Village, Rangareddy District.

4. The Tahsildar, Bachupally Mandal, Nizampet Village, Rangareddy District.

...RESPONDENTS/RESPONDENTS NO.1 TO 4

Y,"lryl_q Syrq* Slo:.V..Shankariah, Aged abour 50yrs, Occ: Busrness,
K./o l-tat no. 303, Sri Koteswara Residency, Jayanai;ar, Kukatpally, Uya_ n

5

..APPELLANTM/RITPETITIONER

lA NO: 4 F 2024

Petition under Section 'r51 cpc praying that in the circumstances stated
in the affidhvit filed in support of the petition, the High court may be preased to
suspend the operation of the Judgment of the Learned single dated 01 . 12. 2023
passed in WP No. 32107 of 2023, pending disposal of the Writ Appeat.
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Counsel for the A6 pellant: M/S M. SIRISHA RANI

Counsel for the Rt spondent No.1 and 2: GP FOR HOME

Counsel forthe Rrspondent No.3: SRI B JAGAN MADHAV RIO' SC

Counsel for the Rt spondent No.4: GP FOR REVENUE

Counsel for the Rr spondent No.5: SRI CH. RAVINDER

The Court made t[ e following: ORDER
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THE HON'BLE THE CHIEF WSTICE ALOK ARADHE

AND

THE HON'BLE SRI JUSTICE J.SREENIVAS RAO

WRIT APPEAL No. 1061 of 2024

JUDGMENT: (Per the Hon'ble the Chief Justice AIok Aradhe)

Ms. M.Sirisha Rali learned counsel for the

appellant.

Mr. Mahesh Raje, learned Government Pleader for

Home for the respondents No.1 and 2.

Mr. K.Ram Chandra Reddy, learned counsel

representing Mr. B.Jagal Madhav Rao, learned counsel for

the respondent No.3

2. This intra court appeal is hled against the order

dated 01.12.2023 by which the writ petition preferred by

the respondent No.5, namely W.P.No.32707 of 2023, tras

been disposed of.

3. Admittedly, the appellant is not a party to the order

dated 01. 12.2023 passed by the learned Single Judge
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4. In viei' of the law laid down by the Suprerr'e C:ourt in

Shivdev Sir gh v. State of Punjabt, the appellant has the

remedy of rt view available before the learned Single Judge'

5. . Theref rre, the writ appeal is disposed of rvith the

liberty to tt e appellant to take recourse to the rernedy of

review or to file a fresh writ petition'

Miscel laleous applications pending, if an1', sha1l

stand closer [. However, there shall be no order as tt) costs'

StIi- B. SATYAV
DEPUTY REG RAR

//TRUE COPY//
I;ECTION OFFICER
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The Princip ai Secretary, Home Department, Secretariat Btrildings, The State
of Telangar a, Hyderabad.
The Statior Houde Officer, Bachupally Police Station, Cyb:rabad
commissior erate.
The lrlunici )al Commissioner, Nizampet tvlunicipal Corporlltion, Nizampet
Villaoe. Ra roareddv District.
The iahsilr ai, Bachupally Mandal, Nizampet Village, Ran Tareddy District'
One CC to l\,4/s. M. Sirisha Rani, Advocate [OPUC]
One CC to Sri B. Jagan lvladhav Rao, SC[OPUC]
One CC to Sri CH. Ravinder, Advocate[OPUC]
Two CCs k GP for Home, High Court for the State of Telirngana, al
Hyderabad [OUT]
Two CD Cr pies
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1 AIR 1963 SC 1909
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HIGH COURT
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DATED:0910912024
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JUDGMENT

WA.No.106' ot 2024

DISPOSINC OF THE WRIT APPEAL

WITHOUT (IOSTS
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